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the same whic

CWP No.2514/2000 before the Delhi High Court. By order
dated 18.10.2001 passed by the High Court, the =aid
petition was dismissed as withdrawn with liberty to +the
applicant to approach this Tribunal. That is how the
applicant is before us seeking directions to the
respondent +to issue offer of appointment to him for the
post of Lecturer in Pelitical Science.
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3. Respondents have opposed the OA

their reply that they had notified

{Lecturers) in different subjects to

17 were for PGT{Pol Sc.) Male, Of the 17 posts, & ars
reserved for general category, while 4 were reserved for
sC, 4 for ST and 3 for OBC candidates. After conducting
the test, 320 candidates were short listed, out of which
18 candidates were for the post of PGT (Pol Sc.} Male,
i.e. & for general category, 4 each for S8C and 3T, 3 for
OBC and 2 for Physically Handicapped {PH) candidates. PH
and Ex-servicemen are to be adjusted against their
respective category viz. Gen/SC/ST/0OBC. As the PFH
candidates belonged to general category, respondents had
to withhold the dossiers of two candidates of general
category including the applicant. Applicant’s name
appeared at 31.No.§ i.e. IInd last in the merit list of
general category. As respondents had to appoint
candidates in the PH quota first who belonged to general
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